
In the court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi. 

FIR No.160/2020 
PS BHAJANPURA 
U/s 147/148/149/436 IPC 
State vs. Bilal Ansari 
 
09.03.2021 
  

Proceedings conducted through V/C.  
This is an application u/s 437 Cr.P.C moved on  behalf 
of the above named applicant/accused.  

 
Present: Shri N.K.Gaur Ld. SPP for the State.  

Shri Anil Kumar Ld. LAC for the 
applicant/accused. 

  Applicant/accused is stated to be in J/C.  
  Deputed IO/SI Sachin Dhama. 
 
  Deputed IO submits that the accused has already 

been granted bail in this case.  

  He seeks time to furnish the details of the bail 

order and the name of the court which had passed the order. 

  At request, be listed on 17.03.2021 at 2.00 pm.  

  Order be uploaded on the server.  
 

          (DINESH KUMAR)  
 CMM/NE/KKD/DELHI/09.03.2021

Dinesh Kumar
Digitally signed by Dinesh 
Kumar 
Date: 2021.03.09 14:09:28 
+05'30'



In the court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi. 

 
FIR NO.09/2021 
CRIME  
U/S 25 Arms Act  
STATE VS. SONU GAUTAM  
09.03.2021  

Proceedings conducted through V/C.  
This is an application u/s 437 Cr.P.C moved on  behalf 
of the above named applicant/accused.  

Present: Shri Pradeep Kumar Ld. APP for the State.  
Shri M.M. Khan Ld. Counsel for the 
applicant/accused.  

  IO/ASI Ravinder in person. 
  Accused is stated to be in J/C.  
  Reply filed by the IO.  
 
  It is stated by Ld. Counsel for accused that the 
accused is innocent and he has been falsely implicated. Nothing 
was recovered from his possession. The alleged recovery has  
been planted upon him. The accused is in custody since 
07.01.2021.  The charge sheet has already been filed. The 
accused is ready to furnish sound surety.  He undertakes to 
abide by all the conditions which may be imposed by the court.  
Hence, it is prayed that the accused may be granted bail. 
  Ld. APP has opposed the bail application stating 
that the allegations levelled against the accused are serious in 
nature.  He has further contended that the accused might run 
away if  he is released on bail. Hence, it is prayed that the bail 
application may be dismissed. 
  I have heard the submissions and carefully perused 
the material on record.  
  The accused is in J/C since 07.01.2021.  Charge 
sheet has already been filed. The address of the accused has 
already been verified. The trial is going to take time as the  



     --2-- 
ballistic expert report and the sanction are yet to be filed.  
Presence of the accused can be secured by seeking a sound 
surety from him.  
  Considering the circumstances of the case, the 
nature of offence in question and age of the accused and the fact 
that the charge sheet has already been filed, accused Sonu @ 
Gautam is hereby granted bail on furnishing bail bond in the 
sum of Rs.20,000/- with one surety of like amount with the 
following directions :- 
1. He shall not change his address without intimation to the 
Court. 
2. He will not try to influence the witnesses. 
3. He will not leave the country without prior permission of the 
court. 
4. He will not involve in similar type of offences after releasing 
on bail. If he is found indulge in similar such type of offences in 
future, State shall be at liberty to move an application for 
cancellation of his bail. 
 
  With above directions, bail application of accused  
stands disposed of.  

 Copy of this order be sent to Jail Superintendent 
concerned for necessary information and compliance, if any 
and with direction to provide the copy of the order to the 
accused also. Copy be given dasti.  

  Order be uploaded on the server. 

 
 

          (DINESH KUMAR)  
 CMM/NE/KKD/DELHI/09.03.2021

Dinesh 
Kumar

Digitally signed by 
Dinesh Kumar 
Date: 2021.03.09 
14:08:36 +05'30'



In the court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi. 

FIR NO. 139/2020 
PS GOKALPURI 
u/s 147/148/149/380 IPC 
STATE VS. TINKU 
 
09.03.2021 
  

Proceedings conducted through V/C.  
This is an application for calling status report and 
application for bail u/s 437 Cr.P.C.  

Present: Shri R.C.S. Bhadoria Ld. SPP for the State.  
None for applicant despite several pass over since 
morning.  
 

  On previous dates also, none had appeared on 

behalf of the applicant.  

  The applications are therefore dismissed in default 

of non prosecution.  

  The record be tagged with the challan.    

  Original application be filed in the court within 

two working days.  

  Order be uploaded on the server.   
 
 
          (DINESH KUMAR)   

 CMM/NE/KKD/DELHI/09.03.2021

Dinesh 
Kumar

Digitally signed 
by Dinesh Kumar 
Date: 2021.03.09 
14:09:10 +05'30'


